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Item No.02                                                    Court No. 2 
 
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
 

Original Application No.02/2025 
 
 

Diksha Bharti                                                                        Applicants 
 
 
 

 

Versus 

 
 

 
 

 State of Bihar & Ors.                                                      Respondents 

 
         

 Date of hearing: 24.01.2025 
 

 

 

 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  
 

 Applicant:          Applicant in person. 
  

  

      

ORDER 
  
  

1. Mr. Diksha Bharti has sent the present letter petition to this 

Tribunal complaining about illegal dumping of solid  waste and discharge 

of sewage in the Pond situated in Ward No. 13 of Municipal Corporation, 

Saharsa, Bihar. 

 

2. Under the orders of Hon’ble Chairperson the above said letter 

petition has been treated and registered as O.A. No. 02/2025 under 

sections 14 and 15 of the National Green Tribunal, 2010 for exercising suo-

moto jurisdiction in view of law laid down by Supreme Court in Municipal 

Corporation of Greater Mumbai Versus Ankita Sinha and others, 

(2022) 13 SCC 401. 

 

3. Briefly stated, the grievances of the applicant are that the Pond in 

question existing in Ward No. 13 of Municipal Corporation, Saharsa, Bihar 

was beautified with government funds in the Year 2012 which was used by 
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the residents of the Ward for many years for ‘Chhath Puja’.  During 10 year 

period of Mr. Mahender Sharma, present Municipal Councilor bio medical 

waste has been illegally dumped by the Nursing Homes situated in the 

surrounding area and sewage has been illegally discharged in the Pond in 

question in collusion with and by taking monetary benefits from the 

violators. Due to the pollution in the Pond in question thereby caused 

residents of the locality are compelled to go to other waterbodies three-four 

kilometers away. 

 

4. Prima facie, the averments made in the application raise questions 

relating to environment arising out of the implementation of the 

enactments specified in Schedule I to the National Green Tribunal Act, 

2010.  

 

5. In view of the averments in the application, we consider it necessary  

to seek response of (1) State of Bihar through Secretary, Environment, 

Forest and Climate Change Department, Government of Bihar, (2) Member 

Secretary, Bihar State Wetlands Authority, (3) District Magistrate, 

Saharsa, Bihar, (4) Municipal Corporation, Saharsa, Bihar and (5) Bihar 

State Pollution Control Board (BSPCB) through Member Secretary who are 

impleaded as respondents no. 1 to 5. 

 

6. The Registry is directed to prepare and attach memo of parties to the 

application and to issue notices to respondents no. 1 to 5 requiring them 

to file their replies/responses.  

 

7. Even though the application has been listed before this Bench with 

approval and assignment under order of Hon’ble Chairperson, but in view 

of the fact that the place of accrual of cause of action lies within jurisdiction 

of the Eastern Zone Bench of this Tribunal at Kolkata, we are of the 



 
 

3 
 
 

considered view that it will be appropriate if the application is heard by the 

Eastern Zone Bench of this Tribunal at Kolkata.  

 

8. Accordingly, the Registry is directed to list the matter before the 

Eastern Zone Bench of this Tribunal at Kolkata  on 17.03.2025 after 

obtaining orders from Hon’ble the Chairperson for transfer of the case. 

 

9. Replies/responses by the respondents may be filed before the 

Eastern Zone Bench of this Tribunal at Kolkata at least three days before 

next date of hearing fixed.  

 
 

Arun Kumar Tyagi, JM 

 

 
 
 

  Dr. Afroz Ahmad, EM 
 

 
 

January 24, 2025 

O.A. No.2/2025 


